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lriE PUN JAJ& fAI\onArAr bAMlllb ANJ) ZLLA PARISHAD
(TEMPORARY SUPERSESSION) SEGOND AMENDMENT
, ‘ ACT, 1983 .

N

No. 45 0F 1983

,' An Act further to amend the PunJab Panchayat Samrtrs and Zﬂa
B Parrshads (Temporary Supersessron)Act 1978

_ BE it enacted by Parl1ament 1n the Thrrty-fourth Year of the Repubhc
o ot India as follows : : e

.\(_

, 1, (1) Thls Act. may be called the Punjab Panchayat Sam1t1s ‘and
lea Parlshads (Temporary Supersessmn) Second Amendment Act 1983

October 1983 ‘
Act No.. Supersessmn) “Act, 1978 (hereinafter réferred to ag the pr1nc1pal Act) "
29 of 1978 in section 3, in the proviso’ to sub-section (1), for the. Words ‘ﬁve years-_
0 the Words ‘six years” shall be substrtuted
f ..,’»Pun]ab , 3, (1) The Pun]ab Panchayat Samltls and lea Parlshads , (Tempo—

. Ordinance rary Supersessmn) Amendment Ordmance 1983, . is - hereby repealed
.. No, 4 of -

1983,

in sub sectmn a), shall be ' deemed to have been done or taken under
the pr1nc1pa1 Act, as amended by thls Ac‘c

el [zsm Decembe'r, 10831

(2) It shall be deemed to have come 1nto force on the llth day of S

E"rln.;ab; i 2 In the Punjab Panchayat Sam1tls and lea Parlshads (Temporary

sho:r-ﬁueg R

¢, and ¢om- 7 .
- men’_cement.

Amend-
‘ment of . .
section' 3~ ' ¢

Repeal and :
savmg

(2) Notw1thstandmg \such repeal anythmg done or any actron taken .
under the pr1nc1pal Act, as amended by the Ordlnance referred te( )




